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 [Dr.  द  A.  Seyid  Muhammad)
 on  the  Table  a  copy  of  Notification  No.
 S.0.  3148)  (Hindi  and  English  versions)
 publishet  in  Gazette  of  फील्ड  Hage  thy
 26th  मैक,  7976,  making  certain  cowrec-
 tions  in  the  Delimitation  Commission’s
 Order  No,  43  dated  the  30th  Jute,  5975
 in  respect  of  the  State  of  Bitar,  under  sub-
 Section  (a)  of  section  rLof  the  Delimita-
 tion  Act,  ‘1972.

 [Placed  in  Library.  See  No.  LT—20906/
 76.)

 Norigicarions  uNDgR  TAmIZ  Napu  Co-«
 OPERATIVE  Societies  ACT,  ‘1961,  STATE<
 MENTS  &  ANNUAL  REPORT  Or  Com  ‘Boarp

 FOR  1974-75
 THE  MINISTER  OF  STATE  IN  THB

 MINISTRY  OF  INDUSTRY  &  CIVIL
 SUPPLIES  (SHRI  A.  P.  SHARMA):  I
 beg  to  Jay  on  the  Table—

 (7)  A  copy  each  of  the  following  Noti-
 fications  urder  sub-section  (4)
 of  section  779  of  the  Tamil  Nadu
 Go-operative  Societies  Act,  ‘1961,
 reas!  with  clauSe  (c)  iv)  of  the
 Proclamation  cate?  the  35
 January,  7976  :ssuec!  by  the  Presi-
 Gentin  relation  to  the  State  of
 Tamil  Na¢u:—

 (i)  0.0.  Ms.  No.  487  published
 in  Tamil  Natu  Government
 Gazette  Gated  the  29th  Oc-
 tober,  7975  making  certain
 amencdmert  to  the  Tamil
 Nadu  Cooperative  Societies
 Rules,  1963.

 (i)  G.O.  Ms.  No.  488  published
 in  Tamil  Natu  Government
 Gazette  date’  the  roth  No-
 vember,  i975  making  cer-
 tain  amefidments  tothe  Tamil
 Natu  Cooperative  Apex  So-
 Cieties  (Management  and
 Conduct  of  Elections)  Rules,
 1974.

 (iii)  0.0.  Ms.  No.  547  publighed
 in  Tamil  Nadu  Govern-
 mene  Gazette  cated  the  r7th
 December,  7975  making  cer-
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 tain  amendment  to  the  Tamil
 Nadu  Cooperative  Societies
 Rules,  1963.

 (iv)  G.O.  Ms,  No.  5  published
 in  Tamil  Nadu  Government
 Gazette  dated  the  ‘gist,  De-
 cember,  2975  moeking  certain
 amendments  to  the  Tamil
 Natu  Cooperative  Societies
 Rules,  1968.

 (2)  A  statement  (Hindi  and  English
 versions)  showing  reasors  for
 delay in  laying  the  above  Noti-
 fications,

 (3)  A  statement  (Hindi  and  English
 Versions)  explaining  the  reasons
 fornot  laying  the  Hindi  version
 of  the  Notifications  mentioned
 at  @  above.

 [Placed  in  library.  See  No.  LT—30907/
 76]

 (4)  A  copyof  the  Annual  Report
 (Hindiand  English  versions)  for
 the  year  I974-75  on  the  activities
 of  the  Coir  Board  and  the  working
 of  the  Coir  Industry  Act,  ‘1953,
 under  sub-section  q@)  of  secton
 239  of  the  Coir  Industry  Act,  1953.

 [Placed  in  library.  See  No.  LT—30908/
 76]

 PETROLEUM  AND  NATURAL  Gas  (AMDT.)
 RULES,  976  REVIEW  &  ANNUAL  REPORT
 Or  COCHIN  REFINERIES  LTD.,  FOR  THE

 YEAR  BNDED  37०8०75

 THE  DEPUTY  MINISTER  IN
 THE  MINISTRY  OF  PETROLEUM
 (SHRI  ZIAUR  RAHMAN  ANSARD  :
 I  beg  to  lay  on  the  Table—

 q@  Acopy  of  the  Petroleum  and
 Natural  Gas  (Amendment)  Rules,
 32976  (Hindi  and  English  versions)
 published  in  Notification  No.
 G.S.R.  684  in  Gazette  of  India
 dated  the  r5th  May,  19765  wader
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 section  ro  of  the  Oilfields  (Regu-
 lation  and  =  Btewelopment)  Act,
 1948.

 इक  ietibrary.  Ses  No.  LT——10909/"
 76)
 (2)  A  copy  each  of  the  following  ‘papers

 (indi  and  English  verdions)  un-
 der‘sub-section  ot  Section  679A
 of  the  Compatties  Act.  ‘1956  ६००

 @  Review  by  the  Government  on
 the  working  ofthe  Cochin
 Refineries  Limited,  for  the
 year  ended  32s8:  August,  ‘1977S.

 Gi)  Annual  Report  of the  Cochin
 Refineries  Limited,  for  the
 year  ended  ३०  Angust,  797१
 along  with  the  Aatlited  Ac-
 counts  and  the  comments  of
 the  Comptroller  and  Auditor
 General  thereon.

 geet
 in  Kbrary.  See  No.  LT—10910/

 Report  Op  Tis  Monoroiigs  &  Rastric-
 Tivs  TRADE  PRACTICES  COMMISSION

 ON  THE  PROPOSAL  Op  PHILIPS  INDIA
 Ltp.,  BOMBAY  AND  A  STATEMENT

 THE  DEPUTY  MINISTER  IN  THE
 MINISTRY  OF  LAW,  JUSTICE  AND
 COMPANY  AFFAIRS  (SHRI  BEDA-
 BRATA  BARUA)  :  I  beg  to  lay  on  the
 Table—

 (7)  A  copy  of  the  Report  of  the  Mono-
 polies  and  Restrictive  Trade  Prac-
 tices  Commission  under  section
 21(3)(b)  of  the  Monopolies  and
 Restrictive  Trae  Practices  Act,
 1969,  ०.  the  proposal  of  Philips
 India  Limited,  Bombay  for  effec-
 ting  substantial  expansion  in  the
 manufacture  of  General  Lighting
 Service  Lamps  and  Flourescent
 Tube  Lamps  and  the  Orcer  dated
 the  sth  May,  7976  of  the  Central
 Government  thereon  under  sec-
 tion  62  0f  the  said  Act.

 Q@)  A  Statement  Ciindi  and  English
 versions)  explaining  the  reasons
 for  not  faying  simutitaticously  the
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 Hindi  version  of  the  ‘ove  Re-
 portatderder  of  the  Govert’
 ment  thereon.

 (Pigced te  library.  See  No.  LT—t09rt/
 76}

 COMPENSATION  TRIBUNAL  ORDER,  974
 AND  A  STATEMENT

 THE  DEPUTY  MINISTEK  IN
 THE  -  MINISTRY  OF  HOME
 AFFAIRS  (SHRI  F.  H.  MOHSIN):
 TI  beg  to  lay  on  the  Table—

 (x)  A  copy  of  the  Comp  nsation  Tri-
 bunal  Order,  7974  (Hindi  and

 English  versions)  published  in
 Notification  No.  G.S.R.  749८8)
 in  Gazette  of  India  dated  the  agth
 March,  ‘1974,  issued  under  rules
 ‘00,  ror  and  sub-rule  (6)  of  rule
 x02  of  the  Defence  of  India  Rules,
 1971.

 (2)  A  statement  (Hindi  and  English
 versions)  showing  reasons  for  de-
 lay  in  laying  the  above  Notifica-
 tion.

 [Placed  in  library.  See  No.  LT—t09a]
 76)

 REPORT  Of  THE  COMPTROLLER  &  AUDITOR-
 GENERAL  ON  THE  WORKING  Of  HINDUSTAN

 ‘TELSPRINTERS  LTD.,  MADRAS

 THE  DEPUTY  MINISTER  IN
 THE  MINISTRY  OF  FINANCE
 (SHRIMATI  SUSHILA  ROHATGD:
 I  beg  to  lay  on  the  Table  a  copy  of  the
 Report  (Hindi  and  English  versions)  of
 the  Comptroller  and  Auditor  General
 of  India  for  the  year  1975—Unioh
 Government  (Commercial)  Part  III—
 appraisal  of  the  working  of  the  Hindus-
 tan  Teleprinters  Limited,  Medres,  under
 article  45x(r)  of  the  Constitution.

 Ll
 in  library.  See  No.  (LT—10913F 7  9


